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IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(Special Original J urisdiction)

X/ONDAY,THE FIFTEENTH DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY FIVE

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WR|T PETITION NO: 27500 OF 2025

Between:

1. Sanjay Kumar Agarwal, S/o. Balkishan Agarwal. Aged about 46 years, R/o. C-
1, [\,4ayur Kushal Complex, Abids, Hyderabad - 500 001.

2. l\//s. Ghanshyamdas Gems and Jewels, C-1 . lVayur Kushal Complex, Abids,
Hyderabad - 500001., Rep. by its Managing Partner, Sanjay Kumar Aganrual,
S/o. Balkishan Agarwal, Aged about 46 years.

...PETITIONERS
AND

1

2

a

Union of lndia, Ministry of Finance, Rep. by its Secretary, North Block, New
Delhi.
The Chief Commissioner of lncome Tax, Aayakar Bhavan, Basheerbagh,
Hyderabad.
The Deputy Commissioner of lncome Tax, Office of the Deputy Director of
lncome Tax lnvestigation, Benami Prohibition Unit. Aayakar Bhavan,
Basheerbagh. Hyderabad,

...RESPONDENTS

Petition under Article 226 of Ihe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a Writ of Mandamus or any other appropriate Writ, Order or

Orders. Direction or Directions to declare the action of the 3rd Respondents in

issuing the DIN and Notice No. ITBAiBNI\4/ S11912025-2611077906083(1),

d1.27.06.2025, and the DIN and Notice No. ITBA/BNM/S/1 912025-

2611077905831 (1), dt.27.06 .2025 to the Petitioners in connection with an

undisclosed ongoing enquiry, as arbitrary, unreasonable and u nco n stitutio nal

and also set aside the DIN and Notice No. ITBA/BNM/S/1912025-

2611077906083(1), d1.27.06.2025 and the DIN and Notice No.

ITBA/BNM/S/1912025-2611077905831(1). dt.27.06.2025 and all consequential
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proceedings issued by the 3rd Respondent under Prohibition of Benami

Property Transactions Act, 1988, to the Petitioner's as illegal, unreasonable and

not maintainable under law and issue a consequential direction to the

Respondents to act il accordance with law.

lA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

direct the 3'd Respondent not to proceed against the Petitioners in pursuance to

the Notice, df .27 .06.2025 issued under Prohibition of Benami Property

Transactions Act, 'l 9u8, pending disposal of the Writ Petition.

Counsel for the Petitioner No.1: SRl. SANJAY KUMAR AGARWAL,
PARTY-IN.PERSON

MUKHERJEE,
SOLICITOR GERNERAL OF INDIA

Counsel for the Res;rondent Nos.2&3: SRI N. PRAVEEN REDDY,
SENIOR SC FOR INCOME TAX DEPARTMENT

The Court made the lollowing: ORDER

Counsel for the Resp,ondent No. 1: SRI B.
DY.
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THE HON'BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH

AND

THE HON'BLE SRI JUSTICE G.M.MOHII]DDIN

WRIT PETITION No.275OO of 2o25

ORDER:

Petitioner No.1 - Sri Sanj ay Kumar Agarwal, appears

as party-ln-person.

Learned counsel Sri B.Mukherjee appears for

respondent No. 1.

Sri N. Praveen Reddy, learned Senior Standing

Counsel for Income Tax Department, appears for

respondents No.2 and 3.

2. The writ petition has been preferred for the follor,r,ing

relief:

"For the reasons stated in the accompanying

affidavit it is prayed that this Hon'ble Court may be pleased

to issue a Writ of Mandarnus or a.rry other appropriate Writ,

Order or Orders, Direction or Directions to declare the

action of the 3.d Respondent in issuing the DIN and

Notice No: ITBA/BNM/S/ tq /2025-26 / 1077906083(1)

dt. 27.06.2025, and thc DIN and Notice No:

rTBA/ BNM/S/ 19 /2O2s-261 107790583 1( 1) dt.27 .06.2025

to the Petitioners in connection with an unCisclosed ongoing
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enqrliry, as a,rbitrary, unreasonable and unconstitu tional

and also set aside the DIN and Notice No:

rrBA/BNM /S/ t9 /2025-26 /LO779O6O83(1) dt.27.o6.2o2s

and thr: DIN and Notice No:ITBA/ BNN'I/S/ Itt.l2025

26/ lOTTgOrA3llll dt.27.06.2025 and arll consetluential

proceedings issued by the 3.d Respondent under Prohibition

of Bcnamr Property Transactions Act, 1988; to the

Petitioners as illegal, unreasonable and not maintainable

under l;rw and issue a consequentia-l direction to the

Respondcnts to act in accordance with la.w and pass such

othcr or,:lcr or orders as this Honble Court may deem ftt

and proper in the circumstances of the case."

3. 'lhe party-in-person, after arguing for srrmc time,

secks pcrlnission of this Court to withdrav,, the n:'it pctition

,"r'itl'r libertl, to the petitioners to appear before tl-re Deputy

Director, hrcome Tax, Investigation, pursuant to thc

impugned notjces.

4. Learnr:d counsel for the respondents report no

ob.jection.

5. Accordingly, the writ petition is dismissed as

q'ir hdranvn u,ith the aforesaid liberty. It is made clear that

this Court has; not expressed any opinion on th(l merits of
\

thc case. Howe\/er, there shall be no order as to (tosts.



Miscellaneous applications pending, if any, shall

stand closed.

SD/. M. NAGAMANI
ASSISTANT REGISTRAR&

To,
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HIGH COURT

- DATED:1510912025

ORDER
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WP.No.27500 of 2025

DISMISSING THE WRIT PETITION AS IA/ITHDRAWN
WITHOUT CCISTS
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